2983 OralAnsweu

(23)
24)
25
(26)

G. Abdul Khaddar.
Himmatlal Jaswantraj.

VS. Abdul Hasim Sahib.

N. M.
Mudaliar.

H. S. Purkayastha.
Abdul Satter.

Mohd. Ibrahim.
Sardar Jagat Singh.
M/s. M. John & Sons.

Shanmugha  Sundara
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Sri Suragani.

Azamtullah Shareef.
Poonawalla Chandu.

Abdul Khader.

M/s. Mohamed Ismail Bros.
Sultanuddin Khan.

Sarmast Khan.

Anjaiah R. N. Chari.

T. A. Gopala Krishna.
Bhamandi Ram.

E.H.K. Kaludi.

P. Ramaiah.

Dayakar Babu.

Bankatlal Devichand.

V. Narasimharao.

Narayan Lal Gumanaji Sharma.
Pooran Singh.

A. G. Khar.

DR. (MRS.) MANGLADEVI TAL-WAR :
In the statement there are 49 firms whose
names have been given, whose income-tax
arears have been written off and the hon.
Minister has just stated that it is over Rs.
1,000. I would like to know whether any
representation has been made to the Govern-
ment to reopen these income-tax cases and
how many cases have been reopened so far ?

SHRI K. C. PANT : I shall require notice
for that.

SHRI K. CHANDRASEKHARAN : May I
know from the hon. Minister, in
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the total of these Rs. 22 lakhs, which is the
highest amount and who is the person or
company concerned with regard to that
amount ? May I also know how many public
limited companies and private limited
companies are involved in this writing off?

SHRI K. C. PANT : Madam, I do not have
the details asked for from me. I can tell the
hon. Member, however, that the total amount
written off in 1966-67, i.e. Rs. 22.9 lakhs, is to
be seen against the total collections of Rs. 632
crores, and the percentage comes to 0.036. I
do not have the figures.

DR. (MRS.) MANGLADEVI TAL-WAR :
Seventyone Members have written to the hon.
Deputy Prime Minister to appoint a
Commission to go into these cases but he has
not taken any step yet. I would like to know
the reason.

SHRI MORARIJI R. DESAI : No such
Commission is necessary in my view.
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CONDITIONS OF ADIVASIS IN ABHUJ- MARH
AREA

*463. SHRI RAM SAHAI : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether any officer of his Ministry
toured the Abhujmarh area

F[ ] English translation.
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of Baster district in
during the last three years;

(b) if so, what were his observations
regarding the conditions of Adivasis there ;
and

(c) the arrangements made to check the
incidence of a particular type of skin disease
which afflicts the Adivasi women there due
to malnutrition ?]

Madhya Pradesh

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI J. B. MUTHYAL
RAO): (a) no, Madam.

(b) Does not arise.

(c) There is no special scheme for this in
the Backward Classes Welfare Setcor for
Madhya Pradesh.

Tlwam wexmr fawn aar 9| am
AT HATAA H I9 FA (ﬁf*o o
AT TE) ¢ (%) 7, wEET
(=) woq a8 =ear
(w) fowsr =t e &7 § W
g1]

s Tra w0 TR HAT WEEa a
7z wmw fR oA = (7) A
warg fear & ag I SEETT &
ArarT T FEA &7 K g awt wan g
&% FFT AAT IV wlgarar F, fewmi
FY 7 AT faaw oo, S
T AT § THFATE IART O feA
fedmdr ardrg faast awz i 3=

wey AT EETE ) T9F AT A
fare 6@ & wwA FEAT AT TET

gowrE ¥ AT aEr omar fees
w97 7 f@ar wr g, afsr wd gwers
¢ g tar # W Adr fa
faae armer w6 gm0 arhme g
WA TAT BN T OWex NI W, T ATIET
L ABAL ggT SHFT FEAT £ ) TAET
ERIIE are S A

il 1 Hindi translation.
2—24 R 5./68

[13AUG. 1968 ]

to Questions 2986

HFodo FEDE T : AN,
AT %67 & SATA ¥ W qg /AT
AFgar g F Tt 7" 54 womETE
0L | T 54 FETATAD H GET BIEY
ferfadis &, faalt gmmzsr 3w zasy
HaT A w1 TBAT £ | 32 AT F2 AFar
fFqv =8 @7 FITHr qAT A GEE
affT &g T E AFATE WS waAwW
TAAHE & LT § (a9 a=8
M HET AT € FCE B |

st v oagwE o A WA G fE
am farr wafaw W UHr W =rmear
o fema egmT S0E Yewitatas
sfgwrst  awt sww A feafy &
T 7

=) S o Ho

-

GE R

WouE YO HEL

THE DEPUTY CHAIRMAN: 1
think this is within the jurisdiction of the
Commissioner of Scheduled Castes and
Scheduled Tribes.

'P' FORM

*464. SHRI SITARAM JAIPURIA:
Will the Minister of FINANCE be pleased to
state

(a) whether it is a fact that Government
have decided to do away with the Reserve
Bank's endorsement on 'P' Forms in the case
of several categories of persons going abroad;
and

b) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE .(SHRI MORARIJI
R. DESAI): (a) and (b) A statement is being
laid on the Table of the House.

STATEMENT

The Reserve Bank of India has recently
delegated powers to steamer/ airline
companies enabling them to-book passages of
certain categories of persons. The delegation
is subject to such steamer/airline companies
scrutinising applications and ensuring that
they comply with the normal conditions;



